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COP30 outcome
for developing
nations satistying

AMITABH SINHA
New Delhi, November 23

IN ADEMONSTRATION of the
new-found assertiveness of
the developing countries after
theirsecuring areasonably sat-
isfactory outcome at the
COP30 climate summit in
Belem, Brazil, India told the
developed nations that their
agenda on climate change can-
not be imposed on the rest of
the world. It warned that
attempts to “overturn the
architecture of the Paris Agree-
ment” will not be allowed to
succeed.

Speaking on behalf of Like
Minded Developing Countries
(LMDCs), a negotiating group
that also includes China and
SaudiArabia,India underlined
the long-held position of the

developing coun- . . countries, it (cli-
tries on climate India reminds mate action) is
action — that developed intrinsically tied
reduction of countries thatthey to development.
greenhouse gas were legally Adaptation is our
emissionswas pri- obligated to priority. Our
marily the respon- ide fi t regime is not mit-
sibility of the provide linance to igation centric.
developed nations develol:flng We have all '
and the burden countries signed on to the
could not be ] Paris Agreement

shifted to the
developing countries because
of their own failures.

India also reminded the
developed countries thatalong
with cutting down emissions,
they were legally obligated to
provide finance and technol-
ogy to developing countries.

It said that for developing
countries,adaptation,and not
mitigation, was the main pri-
ority and reiterated that these
nations were already doing
“more than their fair share”
and could not be expected to
prioritise climate action over
development imperatives.

“Adaptation is not a choice
for developing countries and
providing adaptation finance
is a legal obligation of the
developed countries. But over
the last many years, we have

seen attempts to dilute the
legal obligations on adaptation
finance. Instead, we have seen
requests for proposals that
change the architecture of the
Paris Agreement and infringe
on national sovereignties,’
Indian negotiator Suman
Chandra,a Directorin the Min-
istry of New and Renewable
Energy, said. She was speaking
at the closing plenary of the
two-week conference on Sat-
urday,afterall the agreements
had been adopted unani-
mously.

Chandra said the develop-
ing countries would not be
forced to fill the mitigation
gaps left by the inaction of the
developed nations. “We heard
that this COP is a mitigation
COP in some of the consulta-
tions, but for the developing

where it is suffi-
ciently clear that the developed
countries must take the lead
and provide means of imple-
mentation support to the
developing countries,” Chan-
drasaid.

“Even with our challenges,
we, the developing countries,
are already doing more than
our fairshare.The facts remain
that as developing countries
we are eradicating poverty,
ensuring energy security and
achieving sustainable develop-
ment which remains our over-
riding priority, she said.

“Aswe celebrate tenyears of
Paris Agreement,and 33 years
of the Convention, it is a
request to the partners to
implement what we have
agreed, to not shift the goal
posts...,”she said.

WARNS AGAINST MISUSE OF DEEPFAKE
Modi pushes global
Al safeguards at G20

PRESS TRUST OF INDIA
Johannesburg, November 23

PRIME MINISTER NARENDRA
Modi on Sunday called for a
global compact to prevent mis-
use of artificial intelligence (Al)
and made a strong pitch for
critical technologies to be
human-centric, instead of
finance-centric.

Addressing the third ses-
sion of the G20 summit here,
Modi also said technology
applications should be ‘global’
rather than ‘national’, and
based on ‘open source’ rather
than ‘exclusive models’.

Modi said that this vision
has been integrated into
India’s technology ecosystem,
and the same has resulted in
significant benefits, be it in
space applications,Al or digital
payments, where it is a world
leader.

Hewasaddressing the third
session of the G20 Summit on
the topic "A Fair and a Just
Future for All - Critical Miner-
als; Decent Work; Artificial
Intelligence.

“Wemustall ensure that Al
is used for global good and its
misuseis prevented.To do this,
we must create a global com-
pact on Al based on certain
core principles, including
effective human oversight,
safety-by-design, trans-
parency,and strict restrictions
on the use of Al in deepfakes,
crime, and terror activities,”
Modi said.

The prime minister said Al
systems that impact human
life, security, or public trust
must be responsible and
auditable.

And most importantly, Al
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Prime Minister Narendra Modi addresses the G20 summit in

Johannesburg on Sunday

should enhance human capa-
bilities, but the ultimate
responsibility for decision-
making always remains with
humans, he added.

Capabilities of
tomorrow

Modi said in this age of Al,
the approach must rapidly
shift from ‘jobs of today’ to
‘capabilities of tomorrow’.

Unlocking talent mobility
is essential for rapid innova-
tion.We made progress on this
topicat the Delhi G20.

“We hope that in the next
fewyears,the G20 will develop
a global framework for talent
mobility,” PM Modi said.

The prime minister out-
lined India’s approach based
on equitable access, popula-
tion-level skilling, and

PTI

responsible deployment. He
said that under the India-Al
Mission, accessible high-per-
formance computing capac-
ity is being built with the
objective of ensuring that Al
benefitsreach everyonein the
country. The Prime Minister
said that India will be hosting
the Al Impact Summit in Feb-
ruary 2026 with the theme
‘Sarvajanam Hitaya, Sarva-
janam Sukhaya’ [Welfare for
all, Happiness for all], and
invited all G20 countries to
join this effort.

The prime minister articu-
lated India’s message and
commitment for global well-
being, asserting that it stood
for — development that is sus-
tainable, trade that is trusted,
finance that is fair and
progress in which everyone
prospers.

FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

OCTAWARE TECHNOLOGIES LIMITED

CIN: LT2200MHZ005PLC153539

Registered office: 204, Timmy Arcade, Makwana Rd, Marol Off Kurla, Andhen Road, Mumbai, Maharashtra-400059
Fhone: (i22-2829394%; Website: www.octaware.com; Email Id: compliance@octaware.com

OPEN OFFER FOR ACQUISITION OF UPTO 9,34,400 (NINE LAKH THIRTY FOUR THOUSAND FOUR HUNDRED) EQUITY
SHARES FROM THE SHAREHOLDERS OF OCTAWARE TECHNOLOGIES LIMITED (HEREINAFTER REFERRED TO AS
“TARGET"/"TARGET COMPANY"/"OCTAWARE") BY WALKING TREE TECHNOLOGIES PRIVATE LIMITED (HEREINAFTER
REFERRED TO AS "ACQUIRER"), PURSUANT TO AND IN ACCORDANCE WITH REGULATION 3(1) AND REGULATION 4 OF
THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS)
REGULATIONS, 2011, AS AMENDED ("SEBI(SAST) REGULATIONS")

in conjunclion with the:

a] PublicAnnouncement dated Tuesday, August 12, 2025 {“Public Announcemeant”)

b) Detailed Public Statement dated Tuesday, August 19, 2025, which was published on Wednesday, August 20, 2025, in the
newspapers, namely being Financial Express (English){All Editions), Jansatta (Hindi){All Editions) and Pratahkal
(Marathii Murnbai Edibon) (“Newspapers™) {“ Detailed Public Statement™);

¢} Draftlelier of offer dated Wednesday, August 27 2025 (" Draft Letter of Offer”™);

d) Letter of offer dated Monday, November 17, 2025, along with the form of Acceplance-cum-Acknowledgement and Form Mo, SH-4
Securities Transfer Foem ("Letter of Offer”); and

The term used in this lether of offer dispatch confirmation advertisement have the same meaning assigned fo them in the offer documents

This dispaichment confirmation of the latter of offer adwerisement " Letter of Offer Dispatch Confirmation Advertisement”) is being
=sued by Fintelleciual Comporale Advisors Private Limiled ("Manager ta the offer”) on behalf of the acquires and the said should be read

Tension persists at Tata Trusts

“ITHAVEALREADY regretted the
unfair slant media coverage
gave this and the consequent
pain Vijay has had to bear. With
the benefit of hindsight, a
greaterattemptat forgingacon-
sensus should have been made
byall,”Khambatawrote.
Responding to this, the
senior Tata director said, “At a
personal level, in response to
Khambata’s view that Vijay
Singh should havebeen present,
I can only say that no self-
respecting personwould subject
himself to being placed in the
dock in this manner.”“I believe
Khambatawould havedonethe

CKA Birla Group

same if he had been in his posi-
tion. I would request not to be
quoted on any of this but felt
that some response was needed
to Khambata’s letter,”he said.
The notes from Khambata
and theTata directorcomeamid
a growing perception that
Khambata, Pramit Jhaveri,
Mehli Mistry and Jehangir HC
Jehangir acted in concert,and
they opposed Noel Tata and
other trustees (Vijay Singh and
Venu Srinivasan). The Mehli
Mistryblochad opposed Singh’s
nomination to the Tata Sons
board, the principal holding
company of the Tata group.

TataTrustsholda 66% stake
inTata Sons.Asof now,Noel Tata
and Venu Srinivasan of the TVS
Grouparethetwodirectorsrep-
resenting the Trusts on the Tata
Sonsboard.

“What has pained me the
most is the insinuation that the
events of our meeting of Sep-
tember 11,2025 signified some
kind of ‘coup’ or ‘takeover’. This
is absurd,” Khambata wrote.“I
had no such intention and I
believe neither did anyone else.
Nothing we did even remotely
suggests this...,”he said in the
letteraddressed to Noel Tataand
other trustees.

C

orient

eleciric

New Delhi
November 23, 2025

ORIENT ELECTRIC LIMITED
CIn: L311000R2016PLC0O25892

Registered OFffice: Unit VIII, Plot No. 7, Bhoinagar, Bhubaneswar, Odisha-751012

Tel: 0674-2396930

Corporate Office: 240, Okhla Industrial Estate, Phase Ill, New Delhi 110020

Tel: 011-41325060

Email: investor@orientelectric.com | Website: wwuw.orientelectric.com

NOTICE TO THE EQUITY SHAREHOLDERS
TRANSFER OF EQUITY SHARES TO THE INVESTOR EDUCATION AND PROTECTION FUND (IEPF)

AUTHORITY

In terms of Section 124(5) of the Companies Act, 2013 (“Act”), any money transferred to the Unpaid Dividend
Account of the Company, which remains unpaid or unclaimed for a period of seven (7) years from the date of
such transfer shall be transferred to the IEPF, a fund established by Central Government under Section 125 of
the Act. Further, pursuant to the provisions of Section 124(6) of the Act read with the Investor Education and
Protection Fund Ruthority (Rccounting, Audit, Transfer, and Refund) Rules, 2016 (‘the IEPF Rules”) as
amended from time to time, all shares in respect of which dividend remains unpaid or unclaimed for seven (7)
consecutive years or more shall also be transferred by the Company to the Demat Account of IEPF Authority.

In this regard, this is to bring to your kind attention that the shares of the shareholders of the Company whose
dividends are unclaimed for seven consecutive years from the date of transfer of Interim Dividend declared for
FY 2018-19 to unclaimed dividend account, are becoming due to be transferred to IEPF on March 02, 2026.

In compliance with IEPF Rules Individual notices are-being sent to all the concerned shareholders whose
shares are liable to be transferred to IEPF. The full details of such shareholders are made available on the
Company's Website wwuw.orientelectric.com

Shareholders are requested to forward the requisite documents as per the above-mentioned communication,
to the Company's Registrar and Share Transfer Agent, Kfin Technologies Ltd i.e., to claim the unclaimed
dividend for FY 2018-19 and onwards. In case the dividend(s) are not claimed by February 10, 2026, necessary
steps will be initiated by the Company to transfer the unclaimed dividend along with the underlying shares to
IEPF Authority, in the manner provided under IEPF Rules, without any further notice. Please note that no claim
shall lie against the Company in respect of the shares so transferred to |IEPF.

Please note that both the unclaimed dividend and the underlying shares, including all benefits accruing on
such shares, if any, once transferred to IEPF can be claimed back only from IEPF Authority by following the
procedure prescribed in this regard on the website i.e. wwuw.iepf.gov.in

In case of any query, shareholder(s) are requested to contact the Company's Registrar and Share Transfer
Agent, Ms. Saheli Banerjee, Assistant Vice President, Kfin Technologies Ltd, (Unit: Orient Electric Limited),
Selenium Tower B, Plot 31-32, Gachibowli, Financial District, Nanakramguda, Serilingampally, Hyderabad -
500032 or through e-mail at einward.ris@kfintech.com, Ph:1800-309-4001.

For Orient Electric Limited
Sd/-

Diksha Singh

Company Secretary
(ACS-44999)

GENESIS IBRC INDIA LIMITED

Corporate dentiication Number; L47T33AP 1S

Registered Office: Flat mo 401,

thereio (SEBI {SAST) Regulations'),

Recommendations of the Committee of Independent Dir

gy, £0 A, Ashok Nagar, ¥

Email Address: csgenesisilidg

ectors (1DC7 of Wz Genesls IBRC India Limited ['Target Company’) in
relation io the Open Offer ('Offer’) made by Mr. Padmanaban Krishnamoorthy [Acquirer 1) and Ms. V Varalakshmi [Acquirer 2),
{hereinafter collectively referred to as "Acquirers’) to the Public Shareholders of the Target Company under the provisions of
Regulation 26{7) of SEBI [Substantial Acquisition of Shares and Takeovers) Regulations, 2011 and Subsequent Amendments

534002, Andhra Pradesh. India:

=T

Date

-Fn-:lag.- Mowernber 2'1. 2025

MWame of the Target Company

GENESIS BRC IWDIA LIMITED

Detaits of the Offer pertaining to the
Target Company

Cpen offer being made by the Acquirers for acquisiion of up to 26,440,038 Offer Shares
representing 20.31%" of the Vaoling Share Capial of the Target Company, at a pfice of
Z7.06N- per Offer Share, payable in cesh. assuming full acceptance aggregating fo A maximum
consideration of T1,84,80, 27300 payable In cash.

i accordancs with regialion T (1) of he SEBI (EAST] regudations, .an Opan Offer is

FORM A
PUBLIC ANNOUNCEMENT
iUnder Regufation &:of the Inscivency and Bankruplcy Board of India
(insalvancy Resolution Procass for Corporate Persons) Regulations, 2016}
FOR THE ATTENTION OF THE CREDITORS OF MATA RANI INFRASTRUCTURE PVT, LTD,

RELEVANT PARTICULARS

1. |Marme of corporata debtar

MATA RANI INFRASTRUCTURE PVT. LTD.

2. |Drate of incorporation of corparate
debior

Z3h Saptember 2014

dablar is incorporated | regislared

3. | Authority under which corporate | Regstrar of Companies, Pama

Liability Identification Mo, of
corporate debhor

4, |Corporate |dentity Mo, | Limited | D4S400B3 014 PTODES021

LF

debtor

Aodress. of ihe registerad offica and | Basant Viher, WN 15, B.S, Mehsaul OF,, Dumma
principal office {if any) of corporate | Stamarhi, Dumra, Bihar, India - B43301

6, |Insclvency commencemant date in

13th Nowvember 2025 {Drate of Oroer by Hon'ble MCLT
respecl of corporate debtor|Kolkata Bench)

21th November 2025 (Date of receipt of the order
by IRP]

7. |Esfimated date of closure of| 12th May 2026 (180 days from 13th Movember 2025)
ingolvency resolution process|20st May 2026 (180 days from 215t November
2025)

8. [Mame and registration number of | Name : Jaishres Kannan
the insalvency professional acling | Registration Mo & [BENIPA-DOZ/IP-N 21472022-
as intarim resolubon prafessional | 2023014076

with the Board

9. | Address and e-mail of the intenim| 2nd floar, Flat Mo, 7, Vinavak Apartments, 25
resolision professional, ag registered | Kanunamoyes Ghat Road, Hardevpur (Tollygunge
graa), Kolkata - 700082, West Bangad

Email : ealjaishreaf@omad cam

resolulion professional

10, | Address and e=mall iobe esed for| Znd floor, Fiat No. 7, Vinavak Apariments, 25
correspondence with the [nferim | Kannamoyes Ghat Road, Bardevpur (Tollygunge
araa), Kolkala - 7O00EZ, Wes| Bangal

Email : cipp.mataranii@ogmad com

11. |Last date for submissaon of claims | Sth December 2025

[Thi ondar for indiation of CIRF & appoaniment of
Intarim Resohutaon Profiessional was communicated
o thia IRP By the Hom'ble NCLT through email dated
218l Movembar 2025, Hence, the last date of
submission of claims has been extended by B

days.

claese (b) of sub-zaction (8a) of
sachion 21, escarainad by the infanm
resolution profezsional

12| Classes of creditors, if any, under | Not applicabbe

identified fo-act as Authorised
Representate of cradiors in aclass
iThree namas for sach class)

131 |Mames of Insolvercy Professionals | Not applicable

14.[la) Refavant Forms and
ib) Delads of autharized
rapreseniatives
are availabie 31

Web link: htlesdibbi govinrenhomedownloads
Physical Address . Mot apalicablz

address menbonad against aniry Mo, 10,

Molice & eraby grvan that the Nalicnal Company Law Tribunal has ordered the comemancament
of & corporate insolvency resolufion process of the Mata Rani Infrasireciure Pvl, Ltd, on 1 3th
Movember 2025, vide Order Mo. CP{IB] No. 164KEB2025 {Date of raceipt of Ordes by indenm
Resolulicn Professional on 21st Novembar 2025)

The creddors of Mata Rani Infrastructure Pyt Ltd,, ara heraby called upon to submi their
oleims wilh proof on or before Sth December 2025 to the interim resolution professionsl at the

The financial crediors shafl submit feir claims with proof by electronic means anly. All other
cradilors may submit the claims with proof in person, by post of by elactronic means.
A fimancial creditor belanging fo & class, as listed againgt the entry Mo, 12, shall indicate itz
chisica of aulhedzed represantative from améong the thres insclvancy professionals fsled aganst
gniry Mo 13 o act as authorized representative of the dass inot i present case) in Form GA
Submission of falsa or meskeading prools-of claim shall attract penallins

unkess adherwize spacified,
1) Completion of Dispatch of the Letier of Offer

The dispalch of the letter of affer fo public shareholders as on dentified date being Friday, Novermber 14, 2025, for the purpose of
this offer. has been completed on Friday, November 21, 2025, the details of which has been summarized herewith as balow:

5. Mo. Particulars Mode of Dispatch Mo. of Sharehalders Day & Date of Dispatch
1. Letter of offer Emas m Friday, Movember 21, 2025
2. Letter of offer Regestared Post g Friday, November 21, 2025

Speed Post 14 Friday, Movember 21, 2025
Total 139

2] Availability of letter of offer

8] Public Shareholder may access the letter of affer on the wehsite of SEB| al www sebi gov.in, BSE atwww besindia com. Reqgistrarat
waw.higsharaonling.com and Manager at www fintallectualadvisors.com.

Manager or the Registrar af;

bl Incazeof non-receipt of the letter of offer, public shareholders, including those who have soguired the equity shares afleridentified
date. If they so desire, may download the |etter of offer from the website indicated above or obtain a copy of the same from the

MAMAGER TO THE OFFER
2S) FINTELLECTUAL

CORPORATE ADVISORS
Fintellectual Corporate Advisors Private Limited
SEBI Registration No.: INMOOOO1 2044
Corporate Off.; B-20, Second Floor, Sector 1, Noida,
Uttar Pradesh - 209301
Tel Neo.: 0120-4266080,

Contact Person: Mr. Amit Pur
E-mail: miofEinielechialadvisors.com
Website: waw finleliectualadvisors.com

REGISTRAR TO THE OFFER

@Bigshare Services Pvt. Ltd.

Bigshare Services Private Limited

SEBI Registration No.; INRODODO1 385

Regd. Off.: Office No. 56 -2, 8" Fioor, Pinnacle Business Park,
MWaxt to Ahura Cantra, Mahakali Cave Road, Andheri

[East), Mumbai 400053, Maharashira, India

Tel Mo.; +81 22 6263 8200

Contact Person: Mr. Marub Eate

Email id.: cpenaffenfibigshareoniing com

Website: www higshareonling com

3) Scheduleof Activities for the purpose of this offer:
Kindly note the schedule of the major actvities set forth below

Tentative Schedule of Activities

Actual Schedule of Activities (Day and Date)

Last date of publication in the Newspapers of Recommendation
of the Independant direcior commitiee of the Target Company
shall give its recommendation

Tuesday, November 25, 2025

Last date for revising the Offer Priced Offer Size

Wednesday, November 26, 2025

Advertisement of Schedule of Actiwties for Open Offer,
status of stalutory and other approvals in newspaper

Thursday, Novernber 27, 2025

Cate of commencemeni of tendering period
[Offer Opening Date)

Friday, Movember 28, 2025

Cate of expiry of tandering period [Offer Closing Date)

Thursday, December 11, 2023

Diate by which 28 requarements including payment of
considaration wauld ba comphetad

Friday, Decamber 26, 2025

4) Otherinformation:

Issued by the Manager to the Offer on behalf of the Acquirer

al Thedatails relating lo the procedura for lendaring tha Equity shares are more particulary st outin the letler of offar,
B} The Letter of offer Dispatch Confirmation Advertisement shall also be avaliable and accessible on the website of SEBI at

) FINTELLECTUAL

CORPORATE ADVISORS
o

Fintallectual Corporate Advisors Private Limited

Tel Ho.: 0120-4266080

Websita: weow fintelectualadvisors.com

Email Address: mft@finiellectualadvisors com
Contact Person: Mr. Amil Fun

SEBI Registration Number: INMODOO12044
Validity: Permanani

CIN: U7as00D 2021PTCITTT48

Corporate O B-20, Second Floor, Sactor-1, Nolda, Uitar Pradesh - 201301

Sl For and on behalf of Acquirer For and on behalf of the Committee of Independent Directors

CMA Jaishree Kannan Walking Tree Technologies Private Limited Mis Genesis BRC India Limited

Interim Resohution Professonal Sdi- adi- sd-

Mata Rani infrasiructure Pyt, Ltd Pradeep Lavania Alok Ranjan Bata Mehammed

Flace : Kolkata Authorization for Assignment is valid til 30th June 2026 Date: Novembar 22, 2025 DIN: 03556845 DIN: 02290342 Date: Friday, November 21, 2025 (DIN: DB422704)

mandated for st least 26.00% of Ihe folsl shares of the Targel Company. Howaver, &z on [he
date of this Public Annowncameant, the sharholding of the Publie Ehareholdars of the Targe!
Company (excluging Seling Public Sharehaldars), 15 20.31% of the vafing shars camits! of
the Tavosd Company. thersfore the offer sharss repressal 20.37% of I vofing share caplisl
of the Targe! Company:
Mr. Padmanaban Krshnamoosthy (Acquimar 1) and Ms. W Varalakshers (Acquirer 2
Mo parson = actng in conced with he Acquiress far the purposes ol thes Oifar. Excapl Ms.
Sai Varsteni, offspring of the Acquirers, Cash and Carry Middle East FZC0, Steadfast Ganeral
Tradng L.L.C. Rocca Global FZCO, Hi Saas Logistics L.L.C, Cycrast FZE, W P 5 Infermationsl
Generd Trading L.L.C whargin the Acquirer-are seling in the capacity of Managing Dirsciors,
M, Shabserali Valluwakkadan Usman ona af the dirsclor of Hi Seas Logistics LLC  of the
quirer's company, (for furher deteds kindly refer fo Paragraphs 5.1.3, and 5.2.3, specified
under Paragraph 5 tiled a3 Background of the Acgquirers” on- page 28 of the Lefter of Crfier)
are deemed PACIS) to Acquirers, any ofher persons may be desmed-io be -acling inconcen
wilh fe Acquiress in terms of Requlaton 21 §q2) of the SEBI (3AST) Regulations, however,
such Deamad PACs ara not acling in concerl with he Acquirers Tor the purposes of this
Offes, within the mearng of Regqulation. 2(1Kqk 1) of the SEBI (3AST) Regulations

Swara) Shares and Sacunties Privale Limited

Mames of the Acquirers and Persons
Acting in Concert with the Acguirers

Wame of the Manager to the Offer

Members of the Committee of Sr.Mo. | Name of the Independent Directors Designation
Independent Directors {IDC) 1. Mr. Baba Mohammed Chairman
2 M. Prasada Rao Kallun Mamber

IDC Member's relationship with the 1. All 12T Membeérs ara Indapendanl Direclors on the Board of the Tamed Company,
Target Company iDirector, Equity 2. 1DC Members have nof entered info any other confract or have other relatiorships with
ghares owned, any other the- Targed Comparry,

contractirelationship), if any
Trading in the Equity Shares/other
gecurities of the Target Company
by IDC Members

I0C Member's relationship with the
Acquirers (Director, Equity shares
owned, any other coniract!
relationship), if any.

Trading in the equity sharesiother
gecurities of the acquirers by

IDC Members

Recommendation an the Open offer,
a5 to whether the offer, Is or is nof,
fair, and reasonahle

DG Mambers have confimed thal they have not treded in the Equity Shares of the Tamet
Company from the date of the Public Announcemend Bl the date of this Recommendations.,

Mone' of the |DC Membars hold &ny condracl, nor hawe any direct or indirect relationship
with the Acqurers

Furthes, since the Acguirers arg individeals, Directorship or ihe datails of hoiding of 1he
Equity Shames/other secunbies of the Acquirers, i not appicable,

Since the Atquirers sre individusis, the detsils of trading in the Equity Shemesiother sacurifies
of the Aoquirers by IDC Membsr, s i apolicatde

Based on ihe. review of the Offer Documents issued by the Manager fo the Offer on behal

of the Acquirers, IDC Members bebave ihat the Offer iz fair and reasonable and in line with

the SEBI [SAST) Regulations

The shareholders may independently evaluate the Offer, the market performance of the

Equity Sharas, and lake an informed decizion In the best of thelt Interests. Furlhér, [he

Pubdc Shareholders should independenly review the Letter of Offer dated Monday, Novermber

17, 2025, including hae sk factors describad theres befors taking any dedsion In malation [0

1his ¥lar:

IDC Members have isken ino consideration and reviewsd ihe followsng Offer Documends

for making the recommendation:

al The Publi Announcement dated Thursday, March 05, 2025 (Public Announcement),

b) Detailed Public Siatement dated Tuesday, March 11, 2025 in connection with this Offer,
published an bahall of the Acquirers on Wednesday, March 12, 2025 Financlal Express
(Engligh daily) (Al India Edition), Jansatta (Hindl daly) (A0 India Edition), and Mumba
Lakshadesap (Marathi daily) (Mumbal Editien) and Saksham Dally (Telugu Dady) (Andhra
Pradash Edition} (Mewspapers') ('Detailed Public Statement);

ci Draft Lettar of Hfer datad Thursday, March 20, 2025, filed and subrmalted wilh
SEB| pursuant fo the provisians of Raegulation 16 (1) of the SEBI (SAST) Regulations
(Draft Letter of Offer);

dl The Letler of Ofer along with Form of Acceptance and Form SH-4 dated Monday,
Movember 17, 20256 ('Letter of Dffer’);

The. Offer Price is.in terms of Regulation 8(2) of the SEBI (SAST) Requiations.

Based on the review of Be aforesaid Oifer Cocumants, the 1I0C Membars ae of e view

that e Offes Praca isin ling wilh tha paramaters prascnbed by SEEI in the SEBI (SAST)

summary of reasons for the
racommendation

Regulations
[Disduﬁure of Voling Pattern Thesa recommendalions have besn unanimaushy agproved by the (DS Members
Detalts of Independent Advisors, if any | Mone
| Any other matter o be highlighted None

Tarms not defined herein carry the meaning- ascribed fo them in the LeRer of Ofer dafed Mondsy, November 17, 2025

To the bast of our-knowledge and belief,-afler making the proper enquiry, the informafion contained in o accomganying this statament is, in
all matarial respect, lrue ard cormec] and nol mistaadng, whethar by omissaan of any infarmatan of otherwsa, and nclusas &8 s Inlarmaban
required $o be disclosed by the Teegel Company undar the Fegulaians.

epaper.ﬁnancia!express.mnb. .

Kolkata



